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To,

The Registrar General,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub: Action Taken Report on behalf of U.P. Pollution Control Board in Compliance to f)r.der
Dated 22.04.2024 passed by the Hon’ble National Green Tribunal, New Delhi in Original

Application No. 497/2022 Sunny Yadav Vs State of Uttar Pradesh.

Sir,
In the above noted case, Hon’ble NGT has given direction as below:
R 7. Learned Counsel appearing for UPPCB has fairly admitted that the UPPCB has option
to take action of imposition of EC, passing of closure order and prosecution in case of violation.
He submits that now appropriate action will be taken for the violations of the norms and
noncompliance of the consent condition within two months.

8. Let the action taken report be filed by the Member Secretary, UPPCB within three months
before the Registrar General of the Tribunal by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF and if found
necessary, the matter may be listed before the Bench.

9. The original application is accordingly disposed of."

In compliance of above direction Action Taken Report on behalf of U.P. Pollution Control Board
is submitted for kind perusal and further action in this regard.

Encl: As above
Your’s Sincerely,

(Atulesh Yadaé’g

Chief Environmental Officer,
Circle-4

Copy: Chief Law Officer (Incharge), UPPCB, Lucknow

/

Chief Environmental Officer,
Circle-4

A 12 Ff, ey

X iv:éow TC. 12V Vibhuti Khand,
g—ﬁa_info@uppm.mm Gom.tl‘ I.‘lngar, Lucknow-226010
e G- e-mail: info@uppch.com

S g Web Site: UpPCb.up.gov.in
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Action Taken Report on behalf of the Uttar Pradesh Pollution Control
Board in Compliance to the order dated 22.04.2024 passed by the Hon’ble
National Green Tribunal, New Delhi in Original Application No. 497/2022,
Sunny Yadav Vs State of Uttar Pradesh.

That this Hon’ble Nation Green Tribunal, Principal Bench, New Delhi (herein after)
referred as Hon’ble Tribunal) vide its order dated 22.04.2024 has passed the following
directions:-

S 7. Learned Counsel appearing for UPPCB has fairly admitted that the

UPPCB has option to take action of imposition of EC, passing of closure order and
prosecution in case of violation. He submits that now appropriate action will be
taken for the violations of the norms and noncompliance of the consent condition
within two months.

8. Let the action taken report be filed by the Member Secretary, UPPCB within
three months before the Registrar General of the Tribunal by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not
in the form of Image PDF and if found necessary, the matter may be listed before
the Bench."

In compliance to the above direction, the Uttar Pradesh Pollution Control Board
(herein after referred as UPPCB) has taken the following actions;

1. M/s Shiv Ent Bhatta, Village Ghitauli, Tehsil and District- Mainpuri;
The brick kiln, M/s Shiv Ent Bhatta, Village Ghitauli, Tehsil and District-
Mainpuri was inspected by the Regional Office, UPPCB, Firozabad on
15.04.2024 and on the recommendation of the Regional Officer, Firozabad the
show cause notice under section 31A of the Air (Prevention and Control of
Pollution) Act, 1981, as amended, has been issued by the UPPCB vide letter No.-
H14131/C-4/NGT-157/SCN/2024 ~ dated  15.07.2024 for imposition of
Environmental Compensation of Rs. 1,75,000/- (Rs. One Lakh Seventy Five
Thousand only) for violation of 28 days. The copy of letter dated 15.07.2024 is
enclosed herewith as Annexure-1 to this Action Taken Report.

2. M/s Dayal Brick and Tiles, Village Nagariya, Post-Dharau, Tehsil and
District- Mainpuri;
The brick kiln, M/s Dayal Brick and Tiles, Village Nagariya, Post-Dharau, Tehsil
and District- Mainpuri was inspected by the Regional Office, UPPCB, Firozabad
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on 15.04.2024 and on the recommendation of the Regional Office, Firozabad a
show cause notice under Section 31A of the Air (Prevention and Control of
Pollution) Act, 1981 as amended has been issued by the UPPCB vide letter No.-
H14129/C-4/NGT-157/SCN/2024  dated  15.07.2024  for imposition of
Environmental Compensation of Rs. 1,75,000/- (Rs. One Lakh Seventy Five
Thousand only) for violation of 28 days. The copy of letter dated 15.07.2024 is

enclosed herewith as Annexure-2 to this Action Taken Report.

3. M/s Govind Brick Works, Village Devamai, Post- Odenmandal, Tehsil &
Distrcit- Mainpuri;
The brick kiln, M/s Govind Brick Works, Village Devamai, Post- Odenmandal,
Tehsil & Distrcit- Mainpuri was inspected by the Regional Office, UPPCB,
Firozabad on 15.04.2024 and on the recommendation of the Regional Office,
Firozabad the show cause notice under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981 as amended has been issued by the UPPCB vide
letter No.- H14130/C-4/NGT-157/SCN/2024 dated 15.07.2024 for imposition of
Environmental Compensation of Rs. 1,75,000/- (Rs. One Lac Seventy Five
Thousand only) for violation of 28 days. The copy of letter dated 15.07.2024 is
enclosed herewith as Annexure-3 to this Action Taken Report.

Further it is submitted that latest inspection of the above mentioned brick
kilns was conducted by the Regional Office, Firozabad on 22.07.2024 and brick
kilns were found complying with the consent conditions issued by the UPPCB.
The copy of the inspection report is enclosed herewith as Annexure-4 to this
Action Taken Report.

The above action taken report is being submitted before this Hon’ble Tribunal for

perusal and kind consideration.

Dated:

(Sanjeev Kumar Singh)
Member Secretary,
UPPCB
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"7 Learned Counsel appearing for UPPCB has fairly admitted that the UPPCB has option
to take action of imposition of EC, passing of closure order and prosecution in case of
violation. He submits that now appropriate action will be taken for the violations of the
norms and noncompliance of the consent condition within two months.

8. Let the action taken report be filed by the Member Secretary, UPPCB within three
months before the Registrar General of the Tribunal by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF and if found necessary, the matter may be listed before the Bench...."
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"7 Learned Counsel appearing for UPPCB has fairly admitted that the UPPCB has option
to take action of imposition of EC, passing of closure order and prosecution in case of
violation. He submits that now appropriate action will be taken for the violations of the
norms and noncompliance of the consent condition within two months.

8. Let the action taken report be filed by the Member Secretary, UPPCB within three
months before the Registrar General of the Tribunal by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF and if found necessary, the matter may be listed before the Bench...."
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" ad. Learned Counsel appearing for UPPCB has fairly admitted that the UPPCB has option
to take action of imposition of EC, passing of closure order and prosecution in case of
violation. He submits that now appropriate action will be taken for the violations of the
norms and noncompliance of the consent condition within two months.

8. Let the action taken report be filed by the Member Secretary, UPPCB within three
months before the Registrar General of the Tribunal by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF and if found necessary, the matter may be listed before the Bench...."
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